IN THE CENTRAL ADMINISTRATIVE TRIBUNAL JAIPUR BENCH, JAIPUR.

" C.A.Nc.194/97 ‘Date of order"% 4. 2000
. Gopal Gf fﬂhaﬁ/b L arwéi/ Chani, ”Near Reilway Station,
Kanakpura, P.O Meene-wala, Jajpur.} . '
' | -...Appljéant.
_ Ve. -
1. Union of India through the Secretary’tc the Gevt. of Indie
| Dept£.~of Peets, Mini.of Ccmmﬁnications, Dak EBhawen; New
Delhi. S % - N
2. ' Chief Post Master General, Rajasthén Circle, Jaipur. | \
3. Senior Superintendent ; Post Offjcega Jéipur City Divisicny
Jaipur. - . H _
4, Bead Record Officer, Jalpur -1, RMS ‘ JP Dn; Jaipur.

: : ” .. .RespenCents.
Mr.P.N.Jati - Counsel for the spplicant
Mr.M.Rafig ) - Counsel fer respondents. |

Mr.Hemant Gupta) . - |

' CORRM: - “

Hen'ble Mr.S.K. Acarwalu Judicial Némber_

IPER'HON'BLE NR.S.K.AGARMAI JUDICIAL MEMBER.

.In thie Or:g:nal Bpplication under (Sec.19 cf the Aomnnnct—

rative Tribunals Actll 1985, the appl:cant nakec a prayer to quash

‘the impugned crder of termination of the services of the apleccnt

U
dated 2.10.96 (Annx.A3) anc direct the reepﬁncenfe to take back the
applicant/ on cduty cn- the post of Group—D|‘ ané also be 'paid ell

censequentiel benefits with interest. ‘
2. Facts of the case in brlef as statLd by the abpljcant are
that he was Waternbn w.e.%. 10.2.94 '
Statich, Jeipur,

Las working centincusly -
till he ie terminated on 3.10.96.
Nc.535/96 befcre this Fjspcsed of vide order

|
Gated 23.10.96 with the direction to the respondents to diepose of

~appointeé as at Railway
since then the ap@ﬂjcaﬁt
It is,

s?ated that he 'fileé C.2
Tribunal which was
f

the representaticn. The applicant.filed rep

menticning his grievances but the applicant

service. It ie alsc stated that therapplic

resentaticn on 28.11.96
was_nct teken back in

ant worked for 8 hours

"-every dey fecr the perjcé between 10.2.94

‘Grcup—D post.

to 2.10.96,

accerding to the schere dated 12.4.91, the applicant is entitlecC tc

therefore,

the confirment of tempcrary status end theresfter regularjéaticn cn

The appljéant, therefore,

Vapmﬂicanf was engaged on part-time centing

relief as menticned above.
3. . Reply wes filec. In the reply,
drinking water to the staff in SMOs Jaipur,

No appcjntnent- letter was issued to ‘the

| : .
fﬁleé this C.A for the

H

stated that the
Snt basis

\cnly fcr 5 hcurs a day.

it is

‘for supplying

appﬂ:cant. It ie alsc




stated that the appl:cant was allowed to‘
August 11994. It is also stated that the n
applicent in pursuance to the dﬁr@étion
0.2 No.535/96' was censidered by the

disposed cf the seme. It is further sta
Chand-as referred by the applicant jes not
case and the applicant is not ent:t]ed to
4.. Rejoinder has ealsc been leed

stated in the O.2.

¢k

wwcrk frerw uanuary 1994 to
epre=entatzon filed by the
given by the Tribunal in
cempetent autheority and -
Fed_tﬁat the case of Bhag
applieable in the instant
the relief socught for.

reiterating the facts es

5. AchtJCnal affidavit has alsn fi

led to bring certain facts

on record by the respondents to which . acc:t:onal reply has also

been filed by the applicent, which is on

6. Beard 'the learned' counsel fcr

peruse¢ the whcle reccrd.

7. The learned couneel fer the appl

 may be given tc the respondent= to enga

the weork is aVaJIable by giving we:ghtcg
he has already baeﬂ earneé and he &id n
ment icned in the O.A. : ;

record.

the applicant ané alsc

icent has cnly pressed the

relief during the course of argument Je‘that necessary Cirection

ce the app]ncant whenever

e tc his experience which
nct press other 'reliefs ‘as

8. I have given anxicus ccneideraticn to the contenticn cf

-+ the learned ccunsel fcr the.applicant.

o. Since the learned councel for

for & limited relief cnly, this O.A is

the applicent is pressing’

allowed” in part and the

respondent s are dJrected tc engage the appﬂ:cant as Waterman,

whenever the work is evailable by givi

experience and thereafter if he is found

' -status may be conferred to the applicent.

i

10. With the above directiocns, t

accordingly with no crder as to costs.

‘.
ng wemhtage to his past

=ligible for confirment of

temporary status according tc the schere deted 12.4.91, temporary

Fjs C.2 is diepcsed cf
|
|

| e e— >

| (S.K.Agarwal)
| Mermber(J).

| Y




